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tions under which the Fazal Commit-
fee was constituted; and when it was
«onstituted.

SHRI VIKRAM MAHAJAN: The
Fazal Committee was constituted last
Year. By the fag end of the year the
report was given. It was passed on to
us by the Finance Ministry. The Fin-
ance Ministry has to deal with it, and
the question should be referred to the
Finance M:nistry. (Interruption) 1
said: [ag end of last year. About the
date, 1 will give you later.

SHRI CHITTA MAHATA: 1 would
like to know from the Minister whe-
ther the Company Law ~Board was
consulted before constituting the Fazal
Committee, and whether the Govern-
ment would again send the findings of
the Fazal Committee, for approval, to
the Company Law Board.

SHRI VIKRAM MAHAJAN: I have
said that the Fazal Comnmittee was
constituted by the Finance M:nistry,
and that the question should be refer-
red to the Finance Ministry. It does
not relate to our Ministry. We are
‘considering the report which has been
sent by the Finance Ministry.

SHRI CHITTA BASU: Is it the Fin-
ance Min'stry, or the Ministry of
Energy? Sir, you had admitted it in
the niame of the Ministry of Energy.
It is your responsibility to see that the
papers are allotted to different Minis-
tries. And this question relates to the
F:nance Ministry.

Royal.ty on Coal

*708. SHRI JYOTIRMQY BOSU:
Wil the Minister of ENERGY be
pleased to réfer to the reply given to
Unstarred Question No. 2905 an. mti:
M”aréh 1981 regardmg ‘Royaity on
Coal’ and stafes

Ii)' what 18 the basis of fixation Of
dlty off codl for each Staté con-
rcerned;
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(b) whether Government of West
Bengal proposed a different formula
in this regard; and

(c) if so, what are the details there-
of and Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The rates of
royalty on minerals includng coal
are governed by Section 9 of the Mines
and Minerals (Regulation and Deve-
lopment) Act 1957. The Act, inter alia,
also provides that the rate of royalty
shall not be enhanced in respect of
any mineral more than once during
any period of four years. The rate of
royalty on coal has been fixed «n a
tfonnage basis.

(b) and (c). The Government of West
Bengal had suggested fixation of ro-
yally rate on ad-valorem basis for all
grades of coal. This matter was care-
fully cons.dered by a Study Group ap-
pointed by the Department of Coal and
subsequenily by Government:; and it
was finally decided to continue the
practice of adhering to fixation of
rates of royalty on 5 tonnage basis.

SHRI JYOTIRMOY BOSU: Firsily,
he has mentioned the Mines and Mine-
rals (Regulation & Deveiopment) Act
1957—when my friend Nur. Vikram
Mahajan was perhaps in his shorts.
(Interruption) It is relevant because it
has beceme totally out-dated. At that
time, the price ver tonne of coal was
oniy a fraction of what the price is to-
day. (Interruptions) He does noi{ mind
a small joke; but his chamchas here
are shouting all the time.

Sectibn 9(3) says: “The Central
vaernment may, by notification in the
Qfﬁc1al Gazette, amend the Second
Schedule and what they have read
out as the proviso, is correct, viz. that
they cannot enhance it more than
once in four years. But the Second
Schediile unfortynately is so nPuch out
of date and irreleyant today The
Gwernment should ave taken steps
to amend {t. The Second Schedule
says with regard to Section 9 as fol-
lows:
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“Group I coals:
Bengal-Bihar coalfields:

(a) Coking coal: Grades A, B and
C.

(b) Non-coking coal: Selected
Grade A,

All the eggs have been put in the same
basket. Would the hon. Minister kind-
ly tell us about it? I would prefer the
Senior  Minister to say something
about it, if he chooses to do so. I can-
not compel him nor you can compel
him, Sir. What is the real F.O.R. price
of coals of the grades that have been
put in the same basket—Coking coal:
grades A, B and C and Non-coking
coal: Selected Grade A? What are
the F.O.R. prices prevailing as on date?
Of course, my second supplementary
woulg be different and [ will ask that
later on.

SHRI VIKRAM MAHAJAN: it is
1.0t possible to give them, because it
depends on different mines; because in
a few cases F.O.R. also depends on the
transport and so on. It depends on the
{ransport cost for each mine, in such
cases. (Interruptions) Let me answer
it.  Substantially, we have revised the
royalty rate and Bengal would be able
to get an additional amount. (Inter-
ruptions) Under old royalty rate, they
would have got about Rs. 8 crores.
Now they will get about Rs. 12 crores.
Th's is the difference. Secondly, they
have raised the cesses on the coal
which they were entitled to raise, but
we have told them not to raise them,
because they were frozen at the old
rates. But still they have raised the
cesses and they will get an additional
amount from that particular money.
The question today is whether the
censumer  should be fleeced or he
should be given coal at a reasonable
rate. We have taken a decision that
coal should be given to consumers at
a reasonable rate. Thirdly, the ques-
tion is whether the Act js outmoded
or not. It is a matter of opinion. We
do not agree.
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SHRI JYOTIRMQY BOSU: My-
question has not: been replied to be-
cause L have not asked tbe E OR. pqce
on colliery basis, I have asked the
F.O.R. price on grade basis? What is
the E.O.R. price of coking coal grade
A? What is the F.O.R. price of cok-
ing coal Grade B? What is the F.Q.R.
price of, coking coal grade C; and what
is the F.Q.R. price of non-coking coal
Selected Grade A? Let the Minister
answer them and then I will put my
second supplementary.

MR. SPEAKER: This can be sent to
him.
SHRI JYOTIRMOY BOSU: Why?

MR. SPEAKER:
notice.

You give him a

SHRI JYOTIRMOY BOSU: (Inter-
ruptions) No, th's is relevant to this
question. May I point out for your
kind information that Mr. Vikram
Mahajan, about whom I have a better
impression compared to what his se-
nior colleague, said that the West Ben-
gal Government is going to get about
Rs. 12 crores. If you see the reply to
Unstarred Q. No. 2905 of 10th March,
1981, you will find that according to
your statement, it is Rs. 10.85 crores;
it is not Rs. 12 crores. This is how the
House has been treated. You kindly
see that they do not do any home
work. They totally depend on the
bureaucrats. If vou scratch them a
little deep they cannot say anything.
Now, this is an Annexure. Four dif-
ferent grades have been put in the
same basket—four different grades al-
together  substantially varying one
from another. They do not say, whe-
their it is a pithead price or the F.O.R.
price. F.O.R. means free on rail for
their education. That includes pit-
héad, carrying, loading, ' sealing and
other expenses. I would like to ask
from the hon. Minister to whom T have
to put a second supplementary—as to
what is the F.O.R. price grade-wise as
stated in the Second Schedule Group
I coals?
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THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHAUDHU-
RI): The question does not come with-
ing the purview. (Interruptions)

SHRI JYOTIRMOY BOSU: 1 will
leave it to you. (Interruptions) They
are not fit to be Lower Division
Clerks. (Interruptions) I will show
you this. I have ~got a copy of the
Act. The Act refers to this. On page
4, it says as follows:

“The Central Government may, by
notificat’on in the Official Gazette,
amend the Second Schedule so as to
enhance....”

(Interruptions)

MR. SPEAKER: The royalty is ac-
cording to the tonnage.

SHRI JYOTIRMOY BOSU: It has
put four grades together. I am asking
it because the price of the grades vary
substantially. The difference in price
between grade A coal and grade C
coal could be double.

SHRI JYOTIRMOY BOSU: I am
asking, for the information of the
House, as to what is the f.o.r. price of
Grade A coal. There are four grades
in that. I am asking for the f.o.r. price
as fixed by the Government, as re-
quired by law.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: The question is quite
clear. For the question asked the an-
swer is there. There are two opinions.
One is the royalty which is fixed on
tonnage basis. There is another opi-
nion. . .. (Interruptions)

SHRI JYOTIRMOY BOSU.: That
has nolhing to do with the grades.
(Intern;ptions)

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There ijs another opi-
nion. ... (Interruptions)

MR. SPEAKER: Is there any dif-
ference between one grade and the
-other?
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SHRI A. B. A. GHANI KHAN

CHAUDHURI: There is. (Interrup-
tions)

AN HON. MEMBER: It is bound to
be there (Interruptions)

SHRI JYOTIRMOY BOSU: What ac-
cording to the Schedule, are they re-
quired to pay? (Interruptions)

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Ask him to table a
question.

SHRI JYOTIRMOY BOSU: You
have not got it. (Interruptio‘ns) He
does not know. He has not got it
(Interruptions) My second question is
th's. The country is reeling under
two most important things: Power
and coal. And this Minister does not
know even the f.o.r. prices of coal
(Interruptionsy My second question
is....(Interruptions)

My second question is the price of
coal. ... (Interruptions)

PROF. K. K. TIWARY: Sir, Shri
Jyotirmoy Bosu has compared the Mi-
nister with a clerk. (Lnterruptions)

SHRI JYOTIRMO&; BOSU: 1 did
not. (Interruptions)

MR. SPEAKER: No, no, please.
(Interruptions)

SHR] JYOTIRMOY BOSU: Why
should I insult g clerk? (Interrup-
tions) Why should I insult a clerk?
(Interruptions)

MR. SPEAKER: I do not know how
it could be degrading.

(Interruptions)

SHRI JYOTIRMOY BOSU: WMy se-
cond question is, that the price of coal
at the present moment fixed, s far
below what the market can afford to
pay, in the sense that you know, Sir,
in Punjab it is Rs. 1,200 per tonne.
(Interruptions)

MR. SPEAKER: Do you want it to
be reduced?
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SHRI JYOTIRMOY BOSU: No, no.
{ want to say that coal should get an
equivalent value because of the mid-
dleman and the present problems for
getting hard coke even at Rs. 400 or
Rs. 500 per tonne,....(Interruptions)
That is being sold in the market. Will
the hon. Minister k:ndly tell us the
price, laking into consideration the
qualities, outside the provislons of the
Act? The actual price should be re-
viewed by a committee of knowledge-
able people who know coal mining and
who are not interested and involved in
the business. (Interruptions)

SHRI A. B. A. GHANI KHAN
CHAUDHURI: The question does not
arise. (Interruptions) Prior to 1968
Royalty under the Mines and Minerals
(Regulation and Development) Act,
1957 was payable on the basis of fix-
ed pound value. (Interruptions) The
Study Group on Royalties, Rates and
Development for Minlng Areas had
pointed out various difficulties. ...
(Interruptiofs) He should not have. ...
(Interruptions)

MR. SPEAKER:
over.

Question hour in

WRITTEN ANSWERS TO QUESTIONS
T.V. Centre at Aurangabad and Nasik

*705. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of INFOR-~
MATION AND BROADCASTING he
pleased to state:

(a) whether in view of the fact that
there is a demand from the Auranga-
bad and Nasik area (Maharashtra) a
T.V. Centre is to be opened there; and

(b) if so, upto what time the T.V.
Centre s expected to opened 1n
Nasik and Aurangabad (Maharashtra)?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] VA-
SANT SATHE): (a) and (b). Due to
constraints on resources, it is not pro-
posed to set up a T.V. centre in Au-
rangabad and Nasik areas in Maha-
rashtra during the Sixth Plan period
(1980—85). The requirement of these
places would be kept in view while
formulating future plans for expan-
sion of televis'on in the country.
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High Speed Diesel Oil for various
States

*709. SHRI K. MALLANNA: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Central Government
huve made any assessment regarding
the utilisation of high speea diesel oil
of the various States (State-w se) since
January, 1980;

() if so. whether the quantity sup-
piled to the State of Karnataka is suffi-
cient according to the demand made
by the State;

(¢) whether there has been any gap
between the demand and supply of the
high speed diesel oil to the State of
Karnataka; and

(dy it so. the steps Government have
taken or vropose to take to improve
the position in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) This Monis-
try makes a monthly allocation of
liigh Speed Diesel Oil (HSD) to the
States and Union Territories. Further
" reak-un of the allocation as between
tho different diesel consuming sectors
like agriculture, transport, industry,
etc. is to be cdune by the Slate Gov-
ernments themselves. The States have
been advised to fix ‘nter-sectoral priv-
rities for difforent uses of HSD and to
regulate its distribution accordingly.

(b) and (¢). The Government of Kar-
nataka has. in recent months, indicat-
ed a quantity of 47.000 tonnes of HSD
as the minimum monthly requirements
of the State. The sales of HSD in the
State n the period January, 1980 and
February, 1981 ranged between 33,700
and 48,000 tonnes per month. The
supply position of HSD in Karnataka
is generally satisfactory now.

(d) The demand for HSD in Karma-
taka was generally met in the above
period. In fact, in certain mormtie,..the
HSD offtake was lower than the allo-





